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THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI VICE-CHAIRMA

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (A)

(Order per Hon'ble Justice Shri M.G.Chaudhari,
Vice-Chairman).

Shri K.Venkateshwara Rao for the applicants. 5

standing counsel for the respondents. Admit. Notice wai

consent taken up for final orders. The applicants hach
the letter No.,7-27/94/NCG dt.11.7.96 issued by the Depart
Telecommunications and consequential relief in thse OA uhi

on 21-8-96. wag disposed of

By order dt,19-9-96 the 0.A.
of the order passed therein Pollowing the earlier order i
992/96 with OA 1007/96. 1t now however transpires that p
date of order the impugned letter dt.11.,7,96 was vithdrau
governmgnt. In that sense the causge of action did not su
the date on which the order in the OA was passgd qgt the
withdrawal of the said letter was riot brought to the noti
u%%héfewa%—o#—%he—said—4e%%er—tmﬁ;ﬁe%—bfaught—%o~%he“ﬁUti
It may be mentioned that the letter bsaring No.7-
of the Aepartment of Telecommunications dt.9-9-96 is now
the revisw application. The revieuw apblicants submit tha
circumstances they may be allowed to withdraw the ariginé
think that the request is just énd proper., Hance follloui
| The review application is allouwed. The order

dt,19-9-96 dispoging the 0A is hereby set asid
and the 0OA ig rgfstored,

(H. RAJE‘ FRAGAD )
Membe

Dictated in 0Open Court.
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